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momb, (A

Honible Sh. C.2. Roy, Kowbel A

1. Whether Reporters of local papers may be
allowed to see the judgement?

.

2. To be referred to the Reporters or not ?

JUDGEMENMT (Oral)
(Delivered by Hon“ble Sh. A.B. Gorthi, Member (&)

The facts of alll the aforesaid cases and the "
qu;étionlof law raised therein are common. All thesé
cases are to be disposed of after the decision of the
Full ‘Rench is obtained in a similar Group of cases.
Qe'now find  that the Full Bench vide a common
judgement dated 05.02.53 decided the cases,the Teading
case being that of Sh. Ashok Mehta and Others Vs.
Regional Provident Fund Commiss%oners and Others., The

Full Bench in its judgement interalia, observed 1

The officers promoted on the basis of .. -

N

seniority subject to the rejection of ﬁ¢f§t  '*
and those promoted eon the resd? .Qf'Aﬁgv

7ktqwbeﬁﬁti#e?éxamigataon shall be

“as promotees; :




)

\b) . Their inter-se seniority has to be determined
on the basis of their toteal Tengthlof service
whwch will be reckoned-from'the actual date
of their promotnon in accordance with the

relevant recruitment rules. 'f

Based on the aforesaid judgement of the Full

47/8/ GT:pO sed  of similar matters by judgement datéd

24.2.93.-

The -group ~of cases listed before us  are - o

i

31m11~r to ‘those referred to,‘abové. ; Accoro:ngly,

i

¢1m41ar to the-'direcfions a1?¢ady' given hyr- the

grqup of applications with thé*fo}]owing directibnslé =

?the dec;q ons oﬁ the TrwbunaW %efé?ﬁé&ftd

i

'Bencﬁ, a Division Bench of the Tribunal in OA-‘Nos}J_

14@5,?89', 1408/89, 1595/87, 1506/87, 1539/86 and TA No.

Dﬁvﬁsﬁon Bench in some other cases, we dispose of this®
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, (c)
()
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~in accordance with the princip]esl1a§d'aown

with utmost expeditiony .

. of the op1n10n of the Fu]? Benchuon-:'9‘93zu
"f;ﬁav1n9 regard to thc factbfhat there was

- uncertarnlty Ain’ regard to the corre
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»

ted tb all persons Tikely 1o be affected by
the same, inviting objections giving thenm
reasonable period of not less than one month\  \

for that purpose.

After conéidering the objectﬁdns received to ' ) i
the provisional senijority list, a final
seniority 1ist shéjl be prepared and - - - - =v‘~«~i . o

published with utmost expediiidn ahd strict]j
by the Full Bench; , ’ :_' o 1ﬂ£

In the Tight -of the final seniority Tist

prepared following the aforesaid directions, o o

a review of promotions shall be undertaken - -~ =~ 7

i

Consequential monetary beneflts f10w1ng from K

the revxew of promotson aha11 be restrwcted

to the per1ud frem the date of pronouncement :
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o . , Let a copy of this order be'p]aced:in all the i “'g
' _ case files 1isted together. ' o o ,
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